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Presents MNone for the applicant
Mrs ., Avnish mh1av 1T,

resgondent s,

for the

L
Counsel

The learned counsel of the respondents states that

the applicent has been regularised for @ full term of 3 years
he apy
sary orders have been lssu ued by the respondsen
or further directions on &th November, 1991. This
la

be heard along with other simi
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Presents K N.R. Pillai, counssl for the applicant.

Mrs, Avnish Ahlawat, coursel for the respnndentso

Heard the learned counsel for both the parties,
The respondsnts have fssued order on 17,9.97 whereby the applicant
along with some others have been regulfised for full term of 3 years
from the date of their joining,
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In visu of this,mothing survives in the present applicationy
The application is disposed of accordinglye
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